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IN THE CENT;(AL ADMINISTRATIVE TRI3U!>lAL, JAIPUR 3ENCH, 

T .A. No. 1545/86 

RAJ Kl.J.MA .. R 

UNION OF INDIA ~ ORS 

.Mr. Surendre Singh' 

Jl'1r. Mani sh Bhandari 

JAIPUR. ---------
Date of Order: 25 .6. 93 

Ap0 lie ant. 

VERSUS 

. . 

• • 

:aesponde nts • 

co~1nsel for the applicant. 

counsel for the respondents • 

Hon'ble ~~. Justice~.L. ~hta, Vice-Chairman 

Hon 'ble Mr. O.P. Sharma, Administrative H~mber 

PER HON'BLE MR. JUSTICE D.L. ME:HI'A, VICE-CI-IAIRMAN: ______ _. ____________ -- ______________ .__ ......... _ .... ___ _ 
The learned counsel for the applicant has cited 

before us the case 'of M. M.R. Khan vs. Union of India, 

reported in AIR 1990 SC 93 7 ~ The respondents will determine 

all the questions within a period of 3 months and extend 

the benefits of the judgement of the Hon 'ble Supreme court 

given in the case of M.M.R. Khan to the applicant, if he 

is the employee of a recognised canteen.arrtl other s±milar~y 

s~tua~d pe:rsnns. In case, it is found that the applicant 

is not an employee of the recognised canteen, no relief 

can be granted. 

2. ·The T.A. is disposed of accordingly, with n~ 

orders as to costs. 
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( D • L. J.'.EHT A ) 

Administrative f·~mber Vice -::hairman 
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